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(b) A decision in the matter will be taken shortly.

(c) Does not arise.

[Translation]

E m p loym en t in B iha r

2307. SHRI BRAJ MOHAN RAM : Will the PRIME 
MINISTER be pleased to state :

(a) the names of employment shcemes implemented 
in urban areas of Bihar State; and

(b) the details of employment generated as a result 
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) : (a) Two centrally 
sponsored employment schemes viz. (i) Nehru Rozgar 
Yojana (NRY), and (ii) Prime M in ister’s Integrated Urban 
Poverty Eradication Programme (PMI UPEP), are being 
implem ented in the State of Bihar.

(b) The details of employment generated are as 
under

N.R.Y.
Achievem ents 

(as on 30.6.96)

(i) Number of beneficiaries 21764
assisted for setting up micro 
enterprises.

(ii) Number of mandays of work 41.16 lakhs
generated under wage
em ploym ent

(iii) Number of mandays of work 3.78 lakhs
generated under shelter
upgradation.

PMIUPEP
The programme has been launched in November. 

1995. It is still largely in a preparatory stage, involving 
conduct of surveys, preparation of tow n-w ise project 
reports, etc.

[English]

Housing Projects in Assam

2308. DR. PRABIN CHANDRA SARMA : W ill the 
PRIME MINISTER be pleased to state :

(a) w he ther some housing  p ro jec ts  have been 
implem ented in Assam with foreign assistance; and

(b) if so. the deta ils thereof and the m anner in 
which this assistance is being utilised?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESW ARLU) : (a) No. Sir. 
G overnm ent of India have not secured any fo re ign

assistance for urban housing programme in the State of 
Assam.

(b) Does not arise.

[Translation]

Power Generation in Delhi

2309. SHRI JAI PRAKASH AGARWAL : W ill the 
PRIME MINISTER be pleased to state :

(a) the to ta l p o w e r-gene ra tion  ca p a c ity  of the  
Thermal Power Projects of the National Capital Territory 
of Delhi;

(b) the details of therm a' power projects approved
by the Union Governm ent so far;

(c) the number of Indian and Foreign firms making 
investments in these projects;

(d) the projects for which applications have been 
received from the Delhi State Government; and

(e) the  n u m be r of p ro je c ts  w h ich  hava  been 
accorded approval during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S. 
V E N U G O P A LA C H AR l) : (a) The power generation 
capacity of Therm al Power Stations of DESU in the 
National Capital Territory of Delhi is indicated below :

S. Name of Power Station Capacity (MW)
No.

1. I.P. Station (Thermal)
2. Rajghat (Thermal)
3. Combined Cycle Gas Turbine

Station
4. Waste Heat Recovery Units

at Gas Turbine Station 
(under stabilisation)

Badarpur TPS (720 MW) also located in the National 
Capital Territory of Delhi is managed by NTPC.

(b) to (e). No generation projects has been finally 
sanctioned though expressions of interest have been 
received for two private power projects (i) Bawana Gas 
Combined Cycle Power Project (400/450 MW) and the
(ii) New Delhi Thermal Power Project (300 MW)

[English]

Land to  Group Housing Societies

2310. SHRI VISHAMBHAR PRASAD NISHAD : Will 
the PRIME MINISTER be pleased to state :

(a) the names and number of Co-operative Group 
Housing Societies to whom Greater NOIDA Development 
Authority has a llocated land which is under 
development;

273 (derated)
135
180
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(b) the cost of deve lopm ent per square  m etre 
p ro p o se d  to be ch a rg e d  and the  tim e  by w h ich  
development work is likely to be completed:

(c) whether certain such Group Housing Societies 
are still waiting for allotment of land:

(d) if so. the time by which land will be allotted to 
them; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(DR. U. VENKATESWARLU) : (a) As reported by the 
Greater Noida Industrial Development Authority. 16 Co
o p e ra tiv e  G roup  H o u s in g  S o c ie t ie s  w h ich  have  
purchased land in the area notified as part of Greater 
Noida before creation of the Authority, have been allotted 
re s id e n tia l p lo ts  on the  b a s is  of M e m o ra n d a  of 
Understanding (MOU) between the Authority and those 
societies. The names of those societies are given in the 
statem ent enclosed.

(b) As per the  M em oranda  of U n d e rs ta n d in g  
executed by the authority with these societies the initial 
basic rate of developm ent charges was Rs.640 per 
square  m etre, w hich was subsequen tly  rev ised  to 
Rs.850/- per square metre with effect from 1.7.95. based 
on increased cost of development. The developm ent 
work is likely to be completed by March, 1997.

(c) to (e). MOU has n i t  been signed with 10 co
operative Housing Societies. In addition, there are two 
Co-operative Societies whose allotment letters have not 
been issued and one Society where allocation is partially 
incom plete . The G reater Noida A uthority  has, a fte r 
reviewing the matter, decided not to enter into any fresh 
Memoranda of Understanding with such Societies for 
the allotment of individual plots to their members for the 
follow ing main reasons:-

(i) Failure of Co-operative Societies to establish 
clear title over land proposed to be given to 
Authority in lieu of plots;

(ii) Legal bar due to ceiling laws operative on 
many societies on account of the societies 
having acqu ired  land in excess  of 12.5 
acres;

(iii) Authority’s development plans not reaching 
upto the land belonging to Societies, thus 
precluding use in the near future.

STATEMENT

Names of the Societies to whom land has been 
allotted.

1. Shri Sehkari Avas Samiti Ltd.

2. Jai Santoshi Sehkari Awas Samiti Ltd.

3. Pusp Enclave Sehkari Awas Samiti Ltd.

4. A lkananda Sehkari Awas Samiti Ltd.

5. Sachidanand Sehkari Awas Samiti Ltd.
6. Gomukh Sekhari Awas Samiti Ltd.
7. Aditya Vihar Sekhari Awas Samiti Ltd.
8. Shrivani Sehkari Awas Samiti Ltd.
9. Devalaya Sehkari Awas Samiti Ltd.

10. Sandeep Sehkari Awas Samiti Ltd.
11. Uma Sekhari Awas Samiti Ltd.
12. U tta ra n ch a l Jan K a layan  S ehka ri Aw as 

Samiti Ltd.
13. R a jya  Aw as K e n d riy a  K a rm a c h a ri C o 

operative Housing Society Ltd.
14. Himani Sehkari Awas Samiti Ltd.
15. Chitragupta Sehkari Awas Samiti Ltd.
16. Vishnu Garden Sekhari Awas Samiti Ltd.

[Translation]

P ow er P ro jec t in  B iha r

2311. SHRI VIRENDRA KUMAR SINGH : Will the 
PRIME MINISTER be pleased to state :

(a) whether there is any proposal to set up a 1000 
MW power project in Bihar;

(b) if so, the extent of the amount proposed to be 
incurred on the said project;

(c) if not, the reasons therefor; and

(d) the time by which the said project is likely to be 
opened?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S. 
VENUGOPALACHARI) : (a) to (c). A proposal to set up 
Maithon Right Bank Thermal Power Station of 4x250 
MW capac ity  in the cen tra l S ecto r in B ihar at an 
estimated cost of Rs.3353.16 Crores has been received 
in the Central E lectricity Authority (CEA) for according 
Techno E conom ic c lea rance . B es ides  the  techno - 
economic clearance from the CEA, the project authority 
is requ ired  to ob ta in  requ is ite  s ta tu to ry  and o the r 
clearances from the sanctioning agencies at the Centre 
and in the State.

(d) The co m m iss io n in g  of the p ro je c t can be 
anticipated only after all the necessary clearances and 
financ ia l package has been tied  up by the p ro ject 
authorities.

[English]

DDA A llo tm ent

2312. SHRI B. DHARMA BIKSHAM : Will the PRIME 
MINISTER be pleased to state :

(a) the num ber of applica tions in Delhi pending 
before DDA for housing allotment;

(b) the details thereof category-w ise; and


